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CENTRAL ADf-lINISTRATIUE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI

C.P. ND. 58/94
IN

D.A. NO, 2837/91

Neu Delhi this the 18th day of October, 1994

CORAfl :

THE HCN'BLE flR. JUSTICE 8. C. MATHUR, CHAIRBIAN

THE HON'BLE HR. P. T. THI RUVENGAOAn, fiEMBER (a)

%

N. K, Chakraborti,
Retired Chief Encineer (Const.),
South Eastern Railway,
Garden Beach,
Calcutta-43

R/G C-4/31, Safdarjung Development
Area, Neu Delhi.

By Advocate Shri 3. K. Bali

Versus

1, Shri K. Rao,
Chairman, Railway Board,
Rail Bhauan, Neu Delhi.

2. Shri fiasihuzzaman.
Secretary, Railway Board,
Rail Ehawan, Neu Delhi.

Applicant

Respondents

By Advocates Shri P. H. Ramchandani with Shri
G. P. Kshatriya

ORDER (ORAL)

Shri Justice S. C. flathur. Chairman —

The learned counsel for the respondents, Shri

p. H. Ramchandani, states that the judgment of this

Tribunal has since been complied with. This position

is not disputed by the learned counsel for the

applic ant.

2. In view of the above, these contempt proceedings

are dropped and the notice issued to the respondents

is hereby discharged.
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( P. T. Thiruvengadam )
r'lember (a)

( S. C. r'Tathur )
Chairman


